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e /ORDER

PER BHAVNESH SAINI, JM:

1.  This appeal by the assessee has been directed against the order of
Learned Commissioner of Income Tax (Appeals)[Id.CIT(A)]-Valsad dated

05.06.2015 for assessment year 2009-10.

2. The assessee has been notified the date of hearing through
registered post, however none appeared on behalf of the assessee. It
therefore appears assessee is no more interested in prosecuting the
appeal. Therefore, appeal of the assessee is liable to be dismissed

unadmitted. We relied upon the order of ITAT Delhi Bench in the case
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of CIT Vs. Multiplan India Ltd., 38 ITD 320 (Delhi), we accordingly,

dismiss the appeal of the assessee for want of prosecution.

3. In the result, appeal of the assessee is dismissed.

4.  The order pronounced in the open court 16-05-2019.

Sd/- Sd/-
(O.P.MEENA) (BHAVNESH SAINI)
(ﬁ'@ﬂi@%ﬂ'ﬁ'ﬁ /ACCOUNTANT MEMBER) (WW/JUDlClAL MEMBER)
gd/ Surat, T Dated: 16t May , 2019 /5.Gangadhara Rao, Sr.PS
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